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Affidavit 1o be Furnished by the candidate alongwith Numination Paper
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Independent candidate.
(1) Detalls of PAN -m-l status of filing of Incomé tax return ;
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Account Mumber | which the tast shown ln Income
(PAM) Income-tax return has | Tax Retumn | in
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4 Dependent 2 * by ) _‘
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() The following case(s) is/ are pending against me in which cognizance has been taken by the conrt:-
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{(a) | The details of cases where the court has tken 1. Baskivie B3 Roi fia rlgﬂj_f;-r.:_'.
cognizance, Sections of the Act and description :
of the offence for which cognizance taken * 2 - Gereatone £, Gowy
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1“” Name of the coun, Case No_ and Date of order |I: €2 Liwava, & 2 Curs 63536 9 5 9%
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{e) | Details of Appeal (s) / Application(s) for revision - - i
{if any) filed against the above arder(s) -

4. Cases in which I have been convicted by a court of law{other those referred 10 in Form 2!-]'

'[a] The details of cases, Sections of the

Act and description of the offence for
which convieted

(h) | Name of the Courtls). Case No. and

. 1 Date(s) of orden(s) .
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50 That | give hescrn bebew the detmils of o w gssets (movable sod oamovable cie) of myvsels,

s spouse and all dependents:

A Details of movable asses
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1. Assels in joint name indicating the extent of joint ownership will also have to be given

2. Im case of de
Mame of Bah

ipTrvestment, the detatls including Serial Number, Amount, Date of Deposit. the Scheme.
Iristitutson and Branch are 1o be given

1. Walue of Bonds/Share/Debentures as per the current markes value in Stock Exchange inrespeel o0 listel
companies and as per books in case of non- listed companies should be given,

4. Dependent’, here means 4 porson, substantially dependent on the income of the candidate,

5, Detaits including amount is 1o be glven separately in respect of each investment)
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(i) | Details ufD:p:mts in Bank
accounts {FDRs, Term Deposita
and all other types of Deposits
including saving accounts),
Deposits with Financial
Inatitutions, Non Banking
Financial Companies and
Cuup:mhv: societies and the
amount in each such deposit
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Details of investment in Bonds,
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;ir other assets such .5 valud of |
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| Carass Total value | B S D i i

4. 1y stails of Immovable assets:
deter 1o Properties in joint ownership indicating the cxtemt of joint ownership vill also have o be indicat ‘J

2 . Esch land or building or apartment  should be mentioned separaely in this format.)
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[:: Description Self Spouse | Dependent-1 | Dependent-1 | Dependent- |
i
1
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Avces (Total measurement in | b B,
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Whether inherited property i ! ]
( Yes or NO) Yea i
Dare of purchase in case of self z |
acguired proparty

Cost of Land (in case of ==
purchase jat the time of !

purchase )

Any Investment on the land by
way of development,
construction etc.

Approximate Current market [CHT=TPS )
value 4o Lol

(i) | Non-Agricultural Land Al \
Laocation(s) \
Survey number(s)

Area (Total measurement in
sq. ft.)

Whether inherited property
(Yes or WO -

Drate of purchase in case of self \ \ \

acguired property
Coat of Land (in case of
purchase) at the time of

purchase
Any Investment on the land by
wayv of development,
construction efe,

Approximate Current market \\ \ ' Sl
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(iii) | Commercial Buildings \‘

{including apartments) | |
-Location(s) '

~Survey number(s)
Built up Area (Total
measurement in sq. fl.)
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T il oF property (in owse oF
pi nehase) at the 1ime of
P these

Ay Invesiment on the
punperty by way of
| develvpment, construction ete.

| Approximate Current market
| value
T d =

Bui {including
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=Location(s)

- Survey numben(s)

Avea (Total measurement in
sc1 )
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Built up Area (Total
measurement in sq. ft)
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Whether inherited property
Yes or MDY
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Date of purchase in case of s2if
| acquired property

Cost of property (in case of
purchiase) at the time of
| purchase

Any Investment on the land by
wiy of development,
construction ete.
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Approximate Current market
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|
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Others {such as interest in |
property}
| {vi} | Total of Current Market

=

Value of (i) to (v) above

{6) 1 give herein below the details of linbilities' dues to public financial institutions and government :-
(MNote: Please give separate details of name of Bank + institution, entity or individual and amount for each item)
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Mimia(s) .
Amount outstanding
Mature of lofn
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| Name of Bank or Fl o—" 0
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(i) |

|
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Ay olher liability

Grand total of liabilities

Laver yment Dues:

[hes e departments dealing
with government
deeotsmodation

with supply of water

[ues to departments dealing

AN =

Dues to departments dealing
with supply of electricity

Dues to departments dealing
with supply of
_telephones/mobiles
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Dues ta departments dealing
with government transpon
(including aircrafts and
lelicopters)

[ncome Tax Dies

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(7) Details of profession or occupation:

(8) My educational qualification is as under:

R R
b. Bpouse .. [hinr sy

Pt A Fedete)

{Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

— e

I.] Name of the candidate Sh/SmL/Kum. T
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1. | Full postal address Grogeacore 1 Bm-  Simew
3. | Number and Name nflh:mmtiumwymd 1R} , v EFALe O TH I

state e
3. | Mame of the Political party which set up the s ‘3

candidate {otherwise write ‘Independent’) i ]
4. | (&) NMumber of cases in which conviction order N oA

passed (other than those refierred to in Form 26) i
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| —— L o !
L% +_F=‘--'*T af . | Yoo Bt which list T T e s
T ) . Income Tax Return filed |
L [lajCandidate PHIPCEITIH | 1sed- = B Y
.| (b} Sponse; DATPSBERWT [ #3¥% 75— | ;)
. 1) Dependems : & N -
I - Betails of Assets and Liabilities in rupees S— |
Description | Seif . j3pouse | Dependent-l| Dependent-ll | Dependent 11l |
Al Moveable I, g 14 [
ot Asset (Total value) h?}_ _m_ ::l _Lh - — |
i) | Immovahle belaws, (Bolakh, |
! Asset B
(1) | Purchase Price and T = N il
Development Cost of
Immovable Property \
(Total Value) |
(i) | A ximate Current f
Vil (R e N
Assel (Total Value) ; - =
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(i) Government It Eeof
dues (T otal) i : X \I'\ |
(it} Loans from Bank, i
Financial Institutions b | \
others (Total) - o
8. | Highest educutional qualification:
(Give details of School / University education with full form of the certificate/ diploma/ degree
course] (MName of the School /College/ University and the year in which the course was completed ) '

VERIFICATION

L the deponent, above named, do hereby verify and declare that the contents of this affidavit are true und correct 1o the
best ofmy knowledge and belicf, no pant of it is false and nothing material has been concealed there from, | further
declare that :

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

i L iy spouse, or my-dependents do nat have any asset or lHability, other than those mentioned in items 5 and 6
abovy.
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Note: | Affidavit snould be filed Intest by 3,00 ¥M on the last date of filing nominations.
= Alfidavit seould be sworn before an Uath Commissioner or Maistrate of the First Class o hefune & Motar
Publiz
A Al columns should be filled up and 16 calumn to be lefl bank. 17 there is no information Lo farnis) i respedt of
any item, either “Nil”™ or “Mot applicable”, as the case may be. should be mentioned
4. The alfidavit should be either 1vped or writren legibly and nearh.
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